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In the Supreme Court Of India

Case No : I.A. Nos. 10-11 & 13 of 2015 in Writ Petition(s)(Civil) No(s). 116 of 
1998

Sunanda Bhandare Foundation APPELLANT

Vs

U.O.I. & Another RESPONDENT

Date of Decision : 26-04-2016

Acts Referred:
Persons with Disabilities (Equal Opportunities, Protection of Rights and Full 
Participation) Act, 1995 — Section 33

Citation : (2016) 5 Scale 582 : (2017) 5 SCC 131

Hon'ble Judges : Dipak Misra and Shiva Kirti Singh, JJ.

Bench : Division Bench

Advocate : Ms. Manali Singhal, Santosh Sachin, Tejasvi Kumar, S. Sarfaraz 
Karim, Vinod Kumar K., Advocates and Ambar Qamaruddin, AOR, for the 
Appellant;

Final Decision : Disposed Of

Judgement

IA 10 in W.P.(C) No. 116 of 1998

1. Learned counsel for the petitioner has filed the Convenience Chart, which
indicates steps taken by all the States and Union Territories and how certain
steps are yet to be taken. Steps which are yet to be taken find mention in the
remarks column. Mr. Rajiv Nanda, learned counsel for the State of Uttarakhand
submitted after the said Convenience Chart was filed the States of Uttarakhand,
Nagaland and West Bengal have filed a reply stating, inter alia, that it has
complied with the deficiencies. It is also to be noted that State of Madhya
Pradesh has also filed the reply. Learned counsel for the petitioner shall peruse
the said replies and submits further remarks, if required. As far as the other
States are concerned, no reply has been filed. Therefore, this Court is not in a
position to know whether the deficiencies that have been pointed out by the
learned counsel for the petitioner have been complied with or not. All the States
and Union Territories barring the some which have not filed the response shall
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file the compliance affidavit by the first week of July, 2016. At this juncture Mr.
Pankaj Sinha, learned counsel submitted that he has filed an IA seeking direction
to the University Grants Commission to instruct all the universities in the country
to provide 3% reservation as provided under Section 33 of the Persons with
Disabilities (Equal Opportunities, Protection of Rights and Full Participation) Act,
1995.

2. Mr. Manoj Sinha, learned counsel appearing for the University Grants
Commission submits that UGC has written letters to the universities to comply
with the provisions of the Act and make the reservations. The University Grants
Commission shall file an affidavit by the next date of hearing.

3. Let the matter be listed on 27th July, 2016.
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